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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-II)
NOTIFICATION
Jaipur, August 5, 2008

No. F.2(40)Vidhi/2/2008.—In pursuance of Clause (3) of Article 348 of the

Constitution of India, the Governor is pleased to authorize the publication_m the
Rajasthan Gazette of the following translation in the English language of ['h? Rajasthan
Vishwavidhyalayon Ke Adhyapak (Asthayi Adhyapakon ka Aamelan) Adhiniyam, 2008
(2008 Ka Adhiniyam Sankhyank 22) :-

(Authorized English Translation)

THE RAJASTHAN UNIVERSITIES' TEACHERS
(ABSORPTION OF TEMPORARY TEACHERS)
ACT, 2008
(Act No. 22 of 2008)

[Received the assent of the Governor on the 3rd day of August, 2008] ‘

An Act ‘

to provide for the absorption of temporary teachers of long standing,
working in the Universities of Rajasthan.

Be

it enacted by the Rajasthan State Legislature in the Fifﬁy—

ninth Year of the Republic of India, as follows :-

Ls

(1)

)
3)

(1)

This act may be called the Rajasthan Universities' Teachq‘rs
(Absorption of Temporary Teachers) Act, 2008. J

It extends to the whole of the State of Rajasthan.

It shall be deemed to have come into force on and from 12th
June, 2008.

In this Act, unless the subject or context otherwise

requires,-

(i) "Department concerned” means the Department of the
University concerned in which the vacancy of a teacher
exists;

(i) ‘"relevant law" means the Rajasthan Universities'
Teachers and Officers (Selection for Appointment) Act,
1974 (Act No. 18 of 1974) and any enactment of the
Rajasthan State Legislature establishing a University in
Rajasthan, and it includes the Statutes, Ordinances,
Regulations, by-laws, rules, notifications or orders
made thereunder and as amended from time to time.

(iif) "screening committee” means a Committee appointed
under the provisions of this Act to scrutinize the
academic record and report(s) about the work and
conduct of the temporary teachers;

(iv)  "temporary teacher" means a tcacher appointed in
accordance with the provisions of sub-section (3) of
section 3 of the Rajasthan Universitics' Teachers and
Officers (Selection for Appointment) Act, 1974 (Act
No. 18 of 1974) in the pay scale prescribed by the

alicen s

[Inivareity aansamad an lemancaes haole as

)

JAT NARAIN VYAS UNIVERSITY, JODHPUR ACT 49

arrangement, after due public advertisement of
vacancies, or a teacher appointed on part time basis and
continuing in the pay scale prescribed by the
universities but shall not include a teacher appointed on
contract basis or those in foreign service and serving
the University concerned on deputation:

(v)  "University concerned" means the University in which
the temporary teachers are working; and

(vi) "Vice-chancellor" means the Vice-chancellor of the
University concerned, and includes any person who for
the time being performs the functions of the Vice-
chancellor of the University concerned according to the
relevant law.

(2) All other expressions used but not defined in this Act shall
have the meaning respectively assigned to them under the
relevant law.

All temporary teachers continuing as such at the commencement
of this Act shall be considered by the University concerned for
this absorption and substantive appointment on the
recommendation of the Screening Committee constituted under
section 4, subject to their fulfilling the condition of eligibility,
including minimum qualification, prescribed by the University
concerned under the relevant law and subject to the availability
of substantive vacancies of teachers in the Department
concerned.

The Screening Committee shall consist of the following,
namely:-

(i) Vice-chancellor of the University concerned who shall be
Chairperson of the Committee;

(ii) Dean of the faculty concerned;

(iii) the Head of Department concerned of the University
concerned;

(iv) the senior most Professor/Reader of the Department, if he is
not the Head of Department;

(v) one expert, not connected with the University concerned
and having special knowledge in the subject in which the
teacher is to be screened, to be nominated by the Vice-
chancellor of the University concerned out of a panel of
hames recommended by the Academic Council of such
University;

(vi) one member to be nominated by the Chancellor,

(vii) an eminent educationist to be nominated by the State
Government; and

(viii) one member of the Syndicate/Board of Management (o be

nominated by the State Government,

The teachers appointed to the substantive POStS in pursuance of
the provisions of this Act shall be deemed (o have been
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Teachers and Officers (Selection for Appointment) Act, 1974
(Act No. 18 of 1974).

6. No appointment in pursuance to the provisions of this Act shall
be made after the expiry of 180 days from the date of the
commencement of this Act.

7. The services of a temporary teacher, who is considered for
substantive appointment under sections 3 and 4 but iIs not
substantively appointed on or before the expiry of 180 days from
the date of the commencement of this Act, shall stand terminated
on the date of such expiry.

8. The provision of this Act shall have overriding effect
notwithstanding anything contained in the relevant law.

9. (1) The Rajasthan Universities' Teachers (Absorption of
Temporary Teachers) Ordinance, 2008 (Ordinance No. 3 of
2008) is hereby repealed.

(2) Notwithstanding such repeal, all things done, actions taken
or orders made under the said Ordinance shall be deemed to
have been, taken or made under this Act.

EDUCATION DEPARTMENT
NOTIFICATION
[No. F. 3(21)Edu/Gr.111/83]

G.S.R. 58.— In exercise of the powers conferred by sub-section (13) of section 11 of
the Rajasthan Universities' Teachers and Officers (Selection for Appointment) Act,
1974, the State Government hereby makes the following rules, namely :—

1. Short title of commencement. — (1) These rules may be cited as the Rajasthan
University Teachers and Officers (Selection for the Appointment) Rules, 1983,

(2) They shall come into force on the date of their publication in the Official
Gazette.

2. Annual Performance Appraisal Reports.— The University concerned shall maintain
for all teachers of the University Annual Performance Appraisal Reports on and after
the year 1982-83 in such form as may be prescribed by the Syndicate or the Board of
Management, as the case may be, of the University.

3. Special Performance Appraisal Reports.— For the purpose of making personal
promotion to ex-cadre posts in the year 1983, the University concerned shall maintain
a Special Performance Appraisal Report in such form as may be prescribed by the
Syndicate or, as the case may be, Board of Management of the University concerned
and the same shall be made available to the committee constituted under section 11 for
making personal promotions to such posts.

4. Presence of members of the committee.— Al the members of the committee
specified in column 2 of the Second Schedule shall have to be present in making
selection for personal  promotion o ex-cadre posts and for  making  their
recommendations under section 11

p—
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APPENDIX I to 'PART I : ACT'
Progressive Changes in the Composition of the Syndicate
(Reference: page 12 of Act)

The composition of the Syndicate was initially provided by Statute 4 of the First
Statutes as follows :

St. 4:

(1)  the Syndicate shall be the executive body of the University and shall consist
of the following persons, namely :

(i)  the Vice-Chancellor,
(ii)  the Chief Justice, Rajasthan High Court, Jodhpur,
(ii))  two Deans, nominated by the Vice-Chancellor in rotation.
Provided that no Dean shall be nominated for two successive terms,
(iv)  the Director of College Education, Rajasthan,
(v)  two Educationists to be nominated by the Chancellor,
(vi)  two University Professors nominated by the Vice-Chancellor,

Provided that no University Professor shall be nominated for two
successive terms, and

(vil)  two members of the Senate being non-teachers elected by the Senate,
one of whom shall be registered graduate.

(2) The term of the office of the elected and nominated members of the
Syndicate shall be three years.

(3)  Five members of the Syndicate shall form a quorum.

The above provision was superseded by section 3 of Jodhpur University

(Amendment) Act, 1972 (Act No. 12 of 1972)' By this section 16 of the

principal Act was substituted by the following :

“16. The Syndicate.— (1) The Syndicate shall be the executive body of the

University and shall consist of the following persons, namely :—

(i)  the Vice-Chancellor,

(ii)  the Chief Justice, Rajasthan High Court, Jodhpur,

(iii) two Deans nominated by the Vice-Chancellor in rotation,

(iv) the Director of College Education, Rajasthan,

(v)  two educationist to be nominated by the Chancellor,

(vi) two University Professors nominated by the Vice-Chancellor :

Provided that no University Professor shall be nominated for two
successive terms;

(vii) two members of the Senate being non-teachers, elected by the Senate, one
of whom shall be a registered graduate,

(vitl) two persons elected by the Senate from amongst persons who are clected as
"Other Members" of the Senate under clause (xxiv) of sub-division 11 of
sub-section (2) of section 15, and

(1) iwo members of the State Legislature nominated by the Speaker.

(1) The term of office of the elected and nominated members shall be three
years, but the members who have been elected or nominated under the
provisions of the Statutes and are continuing as such, shall remain as such
members for their remaining term as if they are elected or nominated
under the provisions of this section.

(3) Five members of the Syndicate shall form a quorum.”

(n) By Jodhpur University (Amendment) Ordinance 1974 (Ordinance 28 ol
1974)" the following clause was inserted in sub-section 1 of section 16 of
the Act after clause (ix) :

[Heveived ausent of Clovernor on 21 June 1972, Published In Wajanthan Clazetie Fxtraordinary, Pt 1V A, dated 20 June 1972 |
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“(x) One person elected by the Senate from amongst students who are elected as
“Other Members” of the Senate under clause (xxviii) of sub-section III of sub-
section (2) of section 15 and the ex-officio members of the Senate under clause
(bb) of sub-division III of sub-section (2) of the said section.”

(b)  Further the following new sub-section (4) was inserted after sub section (3)
of section 16 in the principal Act :

“4” Persons who are members under clause (x) of sub-section (1) shall not
be associated with the appointment of examiners or with the Committee of
Selection of the employees of the University, the finance committee and
with such other committee as the State Government may, by notification in
the official Gazette, specify.”

The amemdment as above inserted by Ordinance 28 of 1974 were confirmed by
Act No. 7 of 1975."

By the Jodhpur University (Amendment) Ordinance 1975 section 16 of the
principal Act was amended and a new composition for the Syndicate was
provided. This was superseded by Act No. 26 of 1975,
For section 16 of the Act, the following was substituted by Jodhpur University
(Second Amendment) Act 1975 (Act No. 26 of 1975) 2

“16. Syndicate.— (1) The Syndicate shall be the executive body of the
University and shall consist of the following persons, namely :—

(i)  Vice-Chancellor;

(i) two persons nominated by the Vice-Chancellor from amongst the
Deans of Faculties or the Deans or Directors of the constituent
colleges or recognized colleges;

(iii)  two University Professors nominated by the Vice-Chancellor;

(iv)  two Educationists nominated by the Chancellor;

(v)  Director of College Education, Rajasthan; and

(vi)  One person nominated by the State Government.

(2) Members of the Syndicate, other than the Vice-Chancellor and the
Director, College Education, Rajasthan, shall hold office for a period of
three years from the date of their nomination.”

For section 16 of the Act the following was substituted by the Jodhpur University
(Amendment) Act 1977 (Act No. 6 of 1977).°

“16. Syndicate.— (1) The Syndicate shall be the executive body of the
University and shall consist of the following persons, namely : —

(i)  Vice-Chancellor;
(ii)  Director of College Education;
(iii)  Two eminent educationists to be nominated by the Chancellor;

(iv)  One Professor from amongst the Professor of the University to be
nominated by the Vice-Chancellor in rotation, in accordance with
their inter se seniority as Professor in the University;

(v)  Two Deans of faculties, to be nominated by the Vice-Chancellor, in
rotation, in accordance with their inter se seniority as
Professor/Director/Principal of Post-Graduate College;

(vi)  One P;:incipa], to be nominated by the Vice-Chancellor from amongst
the Prxn;ipals of Constituent Colleges and Recognised Colleges in
rotation in accordance with their seniority as Principal;

(vii)  Two rteachers, who have put in not less than seven years teaching
experience in the institution of higher education in Rajasthan on 1"
January immediately preceding the year in which elections are held,
other than University Professors, Deans, Principals/Heads of
recognized/constituent colleges, to be elected by the teachers of
recognized/constituent colleges from amongst teachers:
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(viii)  Two members of the State Legislature nominated by the Speaker
thereef;

(ix) Two persons, to be elected by the Senate from amongst its non-
teacher and non-student members who are not the employees of the
University or any of the colleges recognized by it;

(x)  One person to be elected by the Senate from amongst students who
are elected as “other members” of the Senate under sub-clause (a) of
clause (xxviii) of sub-division TII of sub-section (2) of section 15 and
the ex-officio “other Members” of the Senate under sub-clause (bb) of
clause (xxviii) of sub-division IIl of sub-section (2) of the said
section.

Explanation.— (1) The expression 'eminent educationist' means a
person who has had close association with an institution of higher
learning for a considerable period of time or who has made distinctive
contribution in the field of education and learning or in the sphere of
educational administration.

(2) The student members elected under clause (x) shall not be
associated with the —

(a) appointment of examiners;
(b) finance;
(c) selection of the employees of the University.

(3) The inter se seniority of the Principals of Government and aided
colleges shall be as determined by the Director of College
Education and of others as determined by the Vice-Chancellor.

(2) The members of the Syndicate other than the Vice-Chancellor and Direc(or
of College Education shall hold office for a period of three years from the
date of their nomination or election as the case may be.

(3) No person referred in clause (iii) to (x) of sub-section (1) shall be eligible
for election and/or nomination for more than two terms.”

Section 16 of the Act referred to above was amended by Jodhpur University
(Amendment) Ordinance 1981 (Ordinance No. 1 of 1981). The amendment was
confirmed by section 2 of the Jodhpur University (Amendment) Act 1981 (Act
No. 9 of 1981).

Section 16 of the Act referred to above was amended by Jodhpur Uniycrsily (Change
of Name and Amendment) Act, 1984 (Act No. 1 of 1992) which is as follows :

Imendment of section 16, Rajasthan Act 17 of 1962.— In section 16 of the
principal Act, —
(1) In sub-section (1), —
(a)  clause (i1) shall be substituted by the following, namely :—
“(ii) two persons nominated by the Vice-Chancellor from amongst the

Deans of faculties or Directors of constituent colleges or
Principals of affiliated colleges;”

(h)  for clause (vii), the following clause shall be substituted, namely :—

“(viil) two teachers who have put in not less than seven years teaching
experience in an institution of higher education in Rajasthan as
on 1* January immediately preceding the year in which elections
are held, other than University Professor, Deans, Principals,
Heads of affiliated colleges and Directors of constituent colleges
of the University, to be elected by the teachers of the University
and of its constituent and affiliated colleges from amongst
themselves;” and

(¢) in clause (ix), for the expression “sub-clause (bb) of clause (xxviii)™,
the expression “clause (xxix)" shall be substituted; and
() for sub-section (2), the following sub-section shall be substituted, namely :

| Received nrsent of Governor on 15 March 1975, Published in Rajasthan Gazette Extrnordinary, Part IV A, dated 15 March 1975 |
[Received ansent of Governor on 19 August 1975 Published in Rajasthan Gazette | xtraordinary. Part IV A, dated 22 August 1975
Iy seotion () of this Act, I came Into e we.f, 10 July 1975,)
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-11)

NOTIFICATION

Jaipur, August 18, 2023

No. F. 2(11)Vidhi/2/2023.- In pursuance of Clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to authorise the publication in the Rajasthan
Gazette of the following translation in the English language of the Rajasthan
Vishwavidyalayon ke Adhyapak (Asthaye Adhyapakon ka Aamelan) (Sanshodhan)
Adhiniyam, 2023 (2023 Ka Adhiniyam Sankhyank 20):-

(Authorised English Translation)
THE RAJASTHAN UNIVERSITIES’ TEACHERS (ABSORPTION OF TEMPORARY
TEACHERS) (AMENDMENT) ACT, 2023
(Act No. 20 of 2023)

(Received the assent of the Governor on the 17" day of August, 2023)

An
Act

to amend the Rajasthan Universities’ Teachers (Absorption of Temporary Teachers) Act,
2008.

Be it enacted by the Rajasthan State Legislature in the Seventy-fourth Year of the
Republic of India, as follows:-
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1. Short title and commencement.- (1) This Act may be called the Rajasthan
Universities’ Teachers (Absorption of Temporary Teachers) (Amendment) Act, 2023.

(2) It shall come into force at once.

2. Amendment of section 2, Rajasthan Act No. 22 of 2008.- In sub-section (1) of
section 2 of the Rajasthan Universities’ Teachers (Absorption of Temporary Teachers) Act,
2008 (Act No. 22 of 2008), hereinafter referred to as the principal Act,-

(i) after the existing clause (i) and before the existing clause (ii), the following new
clause shall be inserted, namely:-

“(ia) “left out temporary teacher” means teachers including yoga instructors/yoga
teachers who have been working in the universities by virtue of any
Memorandum of Understanding between the university and the agency
referred by University Grants Commission but were not considered in
pursuance to the provisions of the Act;”; and

(i) in clause (iv), after the existing expression “University concerned on Deputation”
and before the existing punctuation mark “;”, the expression “except yoga instructor/yoga
teacher working in the universities under the Scheme for Promotion of Yoga Education and
Practice and Positive Health in Universities introduced by the University Grants Commission
or guidelines issued by the University Grants Commission after entering into an
Agreement/Memorandum of Understanding between the University and University Grants
Commission” shall be inserted.

3. Amendment of section 6, Rajasthan Act No. 22 of 2008.- In section 6 of the
principal Act,-

(1) for the existing punctuation mark “.” appearing at the end, the punctuation mark
“:” shall be substituted; and

(ii) after the punctuation mark so amended, the following proviso shall be added,
namely:-

“Provided that exercise of regularizing the left out temporary teacher may be
undertaken after the expiry of 180 days.”.

JTeT HehTRA 3T,
Principal Secretary to the Government.
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